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LEGISLATIVE ASSEMBLY. 
Frida?l, 20th November, 1931. 

Th~ Assembly met in .the Assembly Chamber of the Council House at 
&~uarterPast Two of the Clock, Mri PreSident in the Ohair. 

MEMBER SWORN: 

Mr. Valangiman Krishnaswami Ay'angar Aravamudha Ayangar, C.I.E., 
M.L.A. (Government of India: Nominated Qfficial). . 

THE INDIAN FINANCE (SUPPLEMENTARY AND EXTENDING) 
BILI.--co1ttd. . 

MESSAGE FROM H. E. THE VICEROY AND GOV1iRNOR GENERAL. 

TIlle Honourable .~ir George Schuster (Finance Member): Sir, I have 
a Message from His' Excellency the Governor General. 

lIr. President: Order, order. A Message from His Excellency the 
Governor General hnR been handed over to me now and I propose to 
read it out to the House. 

(The Message was received by the Assembly standing.) 

.. T Ite circumstances in wlticlt the Leg~lature has been asked to consider prO'flOM!.3 
tor leavy new tazation in the middle o/the financial year are, as Honourable Me_ber, 
are aware, of a Ino,t exceptional character. They 1L'tr,- such that it appea7ed to me 

and my Government that it wall essential in the interest8 of the country and particularly 
lor the. yrotection of its financial lltability that tle revenue and ezpentliture 81t.ould 
be balancid until tht end of the lIut ji1Iancial year. The ~s.:Js whicl ~etl 

to us to afford the minimum financial yrovilrion nect.sary fOT this 'f1UrpoN tllere 
~mbodied in the emergency Finance Bill introduced at Simla on September 19tA . 
. Tl&e yrovisions of this Bill 1Iqve now been alteTed by the Le;t;hrftve if.48emlilr ill 
G ~nlleT. ~Aich it is e8ti~ted would. nduce the expected revenue by a totol 01 
GboutR,. :; croTe~ ,~eT. tAe ;period ol.t~. months wAicA is ml1uution. ! 1m'/! git'en 
~3t c~ful consldtJT~lon to tlie po8ttwa thus created and 'I[ am .at"fieri t1t.ae 1 
ClJimot tomineflay until "'Y re~p6ft8ibilitiea mlow tAi. de/iclefiCY ;tb retaattt micovere4 
I ,,¥ulore I¢. it to.be "If! li1l"!! to ncPtntM .... to Borwvrll6u MuMm.' elw ~~ 
~f 1l'l:I-tJ!I~~,~ '!Ji,ch will .r~~9Te ,the lIo.uien ~onk~plated ~hen the Bill tofU 
~~~04.i!ceil. t. ~att;t$Jl1l. A:?J'e . tllie H ~ttou!tlbl~ . AI e~~er3 wttl 8~~t. me ill tAi3 actilnl. 

(Set) WILLINGDON, 

,~Ew,D~r, 

•• r~."!Jtlli1(~Hr, ,""I. 
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[Mr. President.] 
In addition to this a Recommended Bill has been handed over to ma 

with the following marginal' nOte by His Exoollencythe ·Governor General: 

"In pursuance of the provisions of snb-sectioB (1) of· section 67·B of the Gover'l-
ment of India Act, I, Freeman, Earl of Willingdon, do recommend to the Lfogis-
lati~e Assembly that it do pass the Bill to supplement the Indian Finance Act, 1931, 
and to extend the operation of its temporary provisions, in the form hereto annex!!d.'· 

Sir Bari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, I rise with a full sense of my· responsibilities in making. 
the statement that I am about to mhle. I make it perfectly clear that 
it implies no reflection personally upon His Excellency the Governor 
General. The whole system of the Government of India was altered by 
the Act of 1919. His Royal Highness the Duke of Connaught when he 
addressed the first meeting of the Legislative Assembly declared in the 
name of His Majesty the King that the principle of autocracy was dead. 
Those of us who believed that the principle of autocracy was really dead 
countered the opposition we· received in the country and came to this 
House to co-operate with the Government. Sir, I am one of the Vbry 
few remnants of tbe first Assembly. I have sat in it continuously from 
its inception down -to date and you· will b&lieve me w1;len I say how Raci 
I feel when I pass my mind in retrospe!Jll; over those 10 or 12 years that 
I have spent in this House. I had h9ped that with the growth of time 
the conventions which were recommended by the Joint Parliamentary 
Committee would be given effect to and that the Government of India, 
if not responsible, would be responsive to the popular section. of the 
House. The Bill that is now to . be presented to this House speaks for 
itself. It is the best refutation of the hopes and aspirations of those 
who came to this House to inaugurate the reforms and to see that a 
new order would take the p1ace of the old. Sir, we have sat here since 
the 4th of this month deliberating day by day upon the various provi-
sions of this Bill. Our verdict is a considered verdict, and we should be 
stultifying ourselves if we once more acceded to the request that we 
should pass the unamended Bill now presented to this House merely 
because the occupanls of \}Ie Treasury Benches so desire it. Sir, the 
least we can do and the least my party will do is entirely to dissociate 
itself from the further progress of this Bill. The responsibility is a 
responsibility of the executive Government. We the representatives of 
the people are unable to lend our assistance to place upon the Statute-
book the Bill which is recommended for enactment. 

SIr Abdur Bahlm (Calcutta and Suburbs: Muhammadan Urban): Sir, 
having heard what my Honourable friend, Sir Hari Singh Gour, had to 
say on this occasion, I must say tha.t the position of the . rest of us on 
this side of the House becomes a difficult one. We have fought the BiH 
put forward by Government at every stage so far, but we have suooeedei'I 
only as regards three or four of. the items amounting altogether to loUr 
crores of rupees. The Government are however not disposed to ac~ept 
any of the amendments that this House has carried and carried in spite 
of the solid official block and of others who always vote with Govern-
ment. The position now is that it has been recomIIl~ded 80 that the 
original Bill without any amendment should be passed by us. We all 
feel that su('h R. course would be imposRible fot :tls to adopt.. W-eshould 
be defying public opinion if we lent our ILssistance to the original Bill 
being passed without the ame~ which the House cal'l'ied:. - It is 
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not possible for us to go in the teeth· of pribiic opinion, about which there 
cannot be the least doubt. It is quite possible for the Government, con-
et.rtuted ~ it is, to override puhlic opinion, to say to the public of India, 
"Our judgment is far superior to yours. Whatever the needs of the 
country may be, whatever the feelings of the country ma.y be, 
w~ 'are the sole judges of the situation, and we are determined 
tl) act as we like." A . ~ourse. of conduct like that is not open 
to us on this side of the Rouse. We all know that as regards some. parti-
cular items there X¢ght be difference of opinion. But so far as the amend" 
ments that have been carried are concerned, we have a very large wn-
semus of opinion, almost the entire elected opinion is with us, except of 
course the British group. In those circumstances it is a very difficult 
position for us, who have always been willing to lend our best co~opera
t.ion and assistance to Government in carrying out all legitimate and just 
measures, for we have to dissociate ourselves entirely from this proposal 
and to take up the attitude that we shall not take any further part in 
the discussion. The decision having been takep., we have to stick to it, 
espeeially when the decision we have taken is entirely in accordance 
with the demands of the country. We do not see that nny good result 
will be achieved by taking any further part in these proceedings. We can 
talk as much as we like, but what is the good ? We may criticise, we 
may point out what the real defects of the Bill are, but even though our 
criticisms may be just, they will have no effect whatever. The Bill will 
be passed. Sir, we have heard a great. deal about unrealities and realities. 
Can there be anything more unreal than the position in which we are 
placed 1 A number of countrymen of ours are now sitting at the Round 
Table Conference in London. I would ask them, if my voice reaches 
t.here, to take note of the position, and to devise measures by which 8 
position like this can never be repeated again in this country. I do not 
think I can take up the time of the House usefully by adding any further 
words. I would ask the Government to reconsider their position. They 
will not reconsider their attitude 80 far as this Finance Bill is concerned. 
But they must reconsider the whole position as regards the relations 
between the Government and the people of this country. This state of 
things cannot last. We have been sent by millions of people to this 
Assembly in order to help the country, but we find ourselves entirely 
impotent to do so. We have not got the least power to effect anv change 
in the situation so far as Government measures are concerned. We feel, 
Sir, in these circumst.anC'es that it is not possible for us to take" any 
e1!ective part ~ the further discussions of this Bill. This is the position, 
SIr, we are dnven to take up by the Government. It- is not our choice. 
They h\love decided it for us. (Applause.) 

Kr. Kuhammad Yamin Khan (Agra Division: Muhammadan Rural): 
Sir, this reC'ommendation, I must admit, came as a bolt from the blue 
to many of the ,Honourable Membel'S in this House. 

Sir Kuhammad Yakub (Rohilkund a.nd ·Rumson Divisions:· Mulmm-
madan Rural): Not to you. 

Kr. Muhammad Yamin Khan: To me also. I expected, Sir, that there 
would have been a kind of compromise between the Opposition and the 
G?veIlnment,but in6ttead, there is a kind of pre-determination that thia 
Bdl· should b-e passed' in this form. 'Chis position bas been adopted by 
~e Governm~nt in spite' o~ the votes of all the elected Membell! on on~ 
SIde on certam partIcular Items on which they thought -they were truly 
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[Mr. Muhiunmad Yamin Khan.] . 
rept'eser.tiing '& fetdin~· sad Siae "fJitatioo lin t.he ,ueuntry. The GO'f'etn-
mant will tihiDk twice bei6re o.verl'iding ~ ·..tecisions "which imTebelm 
*aken by ~nthe mostlBodel'8te in'this House. Consistently . with the 
position which 'We t_, aofterdue 'delibaarationsnd giving full thougbt 
...nether retrenchDMllt 'was poBiribleor' 'DOt and how the -deficit coUld be 
met, we decided to vaile in favour of p&rtrowar a~ents where We 
felt that 'there was no justification for 'the additional 'tiaxationand 'ftel'e 
the country felt greatly. We 'were con-nnood that 'l'EItte'Beihm'ent cbtild 
be IDadetomeet the ,amounts lSought to :be 'obtamed by the items whitili 
we'cut down. I expected 'really th6t'therewoutd haveb~ a 'kUidot· 
reviSion by the House whetethe Govemment 10m dilly by '1). few votes. 
Butwbere therewasadiffel'mroe of 20 v(')tes, and where all the elected 
Members had'voted on ODeside,there"'as Bot -so much scope fOr the 
Government to advise Bis ExeeH~cy the Governor General to recotn-
m{-nd the Bill in the present form. As it has been recommended, the 
position taken up at pl'esent is that it has come up so suddenly. I think 
most of the ·HOl'ltlUhlble Members are excited. Whatever-attitude 'has 
been adopted by my Honoure.ble friends, the Leader of the Opposition 
aud the Leader of the Independent ;Parly, that is mOll'tly due tothl' 
excitement which was bound to be (l'reated by any recommendation, 
which comes 80 suddenly upon the House. We have not had sUfficient 
time to discuss the matter in our own parties and between the parties. 
We have not given any time also to the Government to reconsider Ji;he 
position. Therefore, Sir, I would'make a suggestion, if it could be pos-
8ib-Je for the Government to accept it, and if it could be possible for the 
tW(l Honourable gentlemen and their parties to accept it. It 
is thRt the Assembly may adJourn till 11 o'clock tomorrow morning. 
By that time we may come to certain conclusions, and Government also, 
after knowing what is the a.ttitude of the parties, and how far the Assem-
bly is adopting a partIeular attitude, 'and 'msy reconsider our t>o~ition' arid 
try to eome to a kind of compromise, rather than that tDe two sides me-et 
in an unoompromising atm~phere. I make' a suggestion, if you are 
pleased to "Bgree, Mr. President, that this House may be adjourned till 
tomorrow &t 11 o'clet'.k. 

1Ir. '.utliur ~lIoore (Bengal: Etmlpean): Sir, I have not myself ever 
been able to doubt, in view ()f the crisis which exists throughout the 
\\"Orlrl and in view of the 'budgetary srtuation in nearly every country, the 
reality of the budgetary crisis which the Honourable the Finance Member 
h1Ml to faee; but there ha'Je been cmain doubts felt, one whether the 
Government of India were sufficiently in earnest in the pursuit of retrench-
ment and whether if the House would suppert them now -aDd Rive' tbem 
the supply that thevrequired in this great emergency they would then 
60ntinue to' be equally zealous for retrenchments. 

,)k. ~ ..... ! '.rile 'HonoUl'&ble 'Member is 'trying,·to'deal ,-ith"the 
question on its merits. The merits of the Bill~e 'not 'before 'the Honse 
at preseat. 

'1fr.'Ait11ar''lrOore: I was -not aware that·I'W88 ,~ptiarg ill> deal·.,mb 
the m~nts; l' was merely ·try~n~ to.rexplain 'the 'l'elWfODil wAy in: ~f IlfUttW 
of the' ·troU8e,' We .are prepae.ed- to, s~ iJae' Ge'lemalellt<c.m '''fotiag 4dr 
t'he recOmmended ':nUl. ' ' ' , 
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lIr. President: The recommended Bill will come for' discus~ionwhen 

~l~Qm~iBr' a. ~ bef<lllle the House. At'pre&ent: leading' M'embert5 
are,' making sta:temeB\~ in regard. to the reeommen8atlOn by the Gover-
llo. Ge:o.e.ral. WhEDl th,e.; amemdments are placed bEi-EItre the ~ouse ever!. 
HQQouraJaJ.e, M:emb~ will be entitled to give expreasion to hisview8. 

]It Arihm ¥oore,: In view of that, S~, 1 shall confine myself to 
8tati~ that whereas objection has been taken to parti~ular portions ~f 
the Bill, we in this quarter of the House are now. entlIely and. unlUll-
mously satisfied that the reasons given by Bia Excellency f~r t~e. cour~ 
which he has felt compelled to take are such as warrant us m gIVlDg our 
support, to the Finance :h4amber ibis aftemoon. 

Ir. C!I! S~ Ranga Iyer (Hohilkund and Klmlaon Divisions: Non-Muham-
madan ;Rural): Sir, I neither rise to associate myself with the Leader of 
my, ~art.Yi' Sir Hari Singh Gour, nor to dissociate myself from his observa-.. 
tions. Leaving the matter there at present, I should like to say with the' 
lesl)onsibility attaching to my position both in my Party and on this side 
(,f the House that we are face to face with an extremely diffioult sihu8.tion. 
I do not propose to go into the merits of the Supplementary Finance Bill 
at1 this stage, as I respectfully bow to your suggestion, made when the 
Honourable the Leader of the European Group was speaking, not to dis-
cuss the merits of the Supplementary Finance Bill. I do not propose 
to discuss either the recommended f011n in which it has come back to us 
after our vote on that question. Sir, it is 8 matter certainly for deep 
gratification that Ris Excellen('.y the Viceroy, before recommending this 
Bill to us in this form, inaugurat.ed the constitutional practice of consults-. 
tion before certification, which I consider :lS a mile stone on the road of 
Montagu Reforms. Sir, the Opposition nominees have had their say OD 
the subject this morning elsewhere. So far as I was concerned 1 had the 
pleasure that my suggestion in my Party yesterday as to who should re-
present my Party in that discussiol! was unanimously accepted. Sir, it is 
nn extremely difficult position, and opinion will certainly differ whetherwt. 
should. practise a vow of silence on this side of the House when the Finance 
Bill is taken into consideration, cr use our constitutional right of discussing 
it Rod voting on it at the remaining stage. Sir, it. is very sad, confronted 
IlS the Finance Member if> with 8 terrible situation to balance the Budget, 
so that trade in this country .may be ealanced and confidence in the stabi-
lit.y of our finances restored, it is very painful indeed to think that the 
Honourable the Finance Member could not find it possible to a.dvise Hit> 
Excel1ency the Viceroy to accept the verdict of tJiis House. Had that 
been. done, a greater constitutional right would have been achieved, bec&use 
we- have neil pl'8ctised obstruction from this side. , We did not reject his 
d'emandfbr 26 crores of rupees. All that we demanded was "cut down 
4 crores", Sir. there is such a. thing as bowing to the verdict of the 
Opposition i& t.his Bouae which would ha.ve created greater confidence ou~ 
in: the country in .constitutional practice. 

The Bonourabl., 8k GeQlge. :a.iay {rLeadeJ" of the House): I rise, 
MT. Presiden<t, 0I1t of couriesy t!o my Honourable friend. Mr. Yamin 
Khan, and {llie suggestion which fell from him. As rega.rds the 
suggested adjournm~t, Mr. President, I would only sa.y this, that· our 
attitude has always· been that, if .&11 adjourlUl;l.entwas, asked for till to-
moqo.w in ord~l' tJ;w,t the Le,aders-ofp..uea and Group~ mi8ltt consider. 
what actio. flbey would take, there would be no ob;l:leti~ ,from, ~hill -side. 
But I should be misleading the House, Mr. President,if'I were to give 
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[Sir GeorgE) Rainy.] 
. any encouragement to the suggestion that an adjournment might lead to 
something in the nature of a compromise or an arrangement. Before I 
sit down I would add this, that in any acti.on which the 'Members of the 
Government have had to take or to advise, they have been very deeply 
conscious of the responsihilitythat rests upon them. That is the first 
thing. 'fhey also fully appreciate the difficulties which Members who sit 
in Benches opposite have to face, and we re8pect the motives from which 
they act. Whether we consider the particular course they take is right 
or not, we do appreciate and respect their motives. 

Mr. Preside'D.t: The amended BHl and the proposed amendment." will 
now be circulated amongst Honourable Members. I will then call upon 
the Honourable the Finance Member to move his first amendment. 
. (The amended Bill and the amendments were then distributed to 

Honourable Members.) 
JIr. President: The Honourable Sir George Schuster to move the firsll 

amendment 88 recommended. 
The Honourable Sir George Schuster: Sir, I beg to move the amend-

nlent-and I understand it is necessary forme to read the whole of this 
rather complicated amendment. 

JIr. President: It has to. be read. 
The Honourable Sir George Schuster: Sir, I beg to move: 
"That in Part I of Schedule I, the following items be inserted 811 Items No. 

~ and 11,n&mely: 
·'3. In Part I, the heading 'Machinery', and Items Nos. IBA, IBB, IBC and 

lBD shall be omitted.' lind 
"11. After Item No. 59, the following heading and items shall be inserted~ 

namely .~ 
,'MACmNERY. 

69A MAOIlINBllY, namely, such of the following articles 88 are not otherwise apeoi.; 
fied:-

(1) prime.movers, boilers, locomotive engines and tenders for the same, 
portable engines (including power-driven road rollers, fire engines 
and tractors), and other machines in which the prime-mover is no\ 
separable from the operative parts ; 

(2) machines and sets of machines to be worked by electric, steam, water, 
fire or other power, not being manual or animal labour, or which 
before being brought into use require to be fixed with reference to 
other moving parts ; 

(3) apparatus and appliances, not. to be operated by manual or animal 
labour, which are designed for use in an industrial system as part. 
indispensable for its operation and have been given for that pl1l'J>Ol'8 
some special shape or quality which would not be essential for 
their use for any other purpose ; 

(4) control gear, self-acting or otherwise, and transmission-gear designed for 
use with any machinery above specified, including belting of all 
materials other than cotton, hair and canvas ply and driving chains, 
but excluding driving rapes not made of cotton; 

(5) bare hard-drawn electrolytic copper wires and cables and other electrical 
wires and cables, insulated or not and poles, troughs, conduits and 
inau 1& tors designed as parts of a transmission system, and the fittings 
thereof. 

\ Nok.-The term' industrial system' u'!ed insub-clause (3) means an installation 
\ designed to be employed directly in the perform&nce of any process or aerie8 

.\ of. proc_ necesaary for the manufact1l1'O, production or extraotion of an1' 
. coQnnod..lty., 
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.li9B The following TExTILE MAOHINEBY AND APPARATUS by Whatever ~_r operated. 
namely, healds. hea.ld cords and heald knitt.ing needles; reeds and shuttle!! ; 
warp and weft preparation machinery and looms; bobbins and pima; 
dobbies; Jacquard machines; Jacquard harnees linen cards; Jacquard 
cards; punching plates for Jacquard cards; warping mills; muluplee box 
sleys; solid border sleys; tape s.ys ; swivel sleys; tape looms, wool 
carding machines; wool spinning machines ~ hosiery mac~n?ry; coiro mat 
shearing machines; c6idibre willowing machines; heald knittmg machines ; 
dobby cards; lattices and lags for dobbiee; wooden winders; !!ilk looms. 
silk throwing and reeling machines; cotton yarn reeling machines; sizing 
machines; doubling machines; silk twisting machine3; cone winding 
machines; piano card cutting machines; harness building frames; c~rd 
lacing frames; drawing and denting hooks; sewing thread balls making 
machines; cumb!i finishing machin~ry; hank boilers; cotton carding and 
spinning machines ; mail eyes, lingoes, comber boards and comber board 
frames; take.up motions; temples and pickers; picking bands; picking 
sticks; printing machines; roller cloth; clearer cloth; sizing flannel; 
and roller skins . 

.500 PlmrrING AND L1THoGBAPJDO MATERIAL, namely, presses, lithographic plates, 
composing sticks, ohas~.~, imposillg tables, lithographic stone!. stereo-blocks. 
wood blocks, half-ton!! blocks, eleclr:ltyp3 blocks, proC)8i blocks and highly 
polished copper or zinc sheets specially prepaTed for ms:ring pro::es I blocks, 
roller moulds, roller frames and stocks, roller comp,}sition, lithograph-a. 
nap rollers standing screw and hot p1'e33es, perforating machines, gold block-
ing presses, ·gaJley presses, proof presses, arming presses, copper plate printing 
presses, rolling presses, ruliBg machines, ruling pen making machines, lead 
cutters, rule cutters, slug cutters, type casting machines, type setting and 
casting machines, paper in rolls with side perforations to be used after further 
perforation for type-casting, rule bending machines, rule mitreing machines, 
bronzing machines, stereotyping apparatus, paper folding machines, paging 
machines and clarified liquid. glue but excluding ink and paper. 

-511D CoMPONENT PA.R~ OF MACHINERY, as defined in Nos. 59A, 59B and 59C, namely, 
such parts only as are essential for the working of the machine or apparatus 
and have been given for that purpose some special shape or quality which 
would not be essential for their use for any other purpose : 

Provided that articles which d.o not satisfy this condition shall also be deemed 
to be component parts of the machine t::l which they belong if they are essential -
to its operation and are imported with it in such quantities as may appear io 
the Collector of Customs to be reasonabla '. " 

'That is the end of that long amendment. I might possibly take this oppor-
tunity of explaining to the House that the amendments are all of them 80 
-framed as to rest~re the Bill to the form in which it was originally intro-
,(fuced, with two small alterations, that is to say, that the amendment 
moved by my Honoura,ble colleague, Sir George RJliny, as regards printers' 
ink has been incorpor_ate~, together with the amendment which s!ood in 
the name of my Honourable colleague, Sir Joseph Bhore, a.3 regards postal 
rates which was not moved. because there was no opportunity to move it. 
Tho"e two amendments have been incorporated and otherwise the effect 
-of these amendm~nts is to restore the Bill to its original form. I am sure 
.that the House will not desire to hea.r any long speech from me on this 
.occasion, . and 'if I saY!l.nything at all on the general attitude of the Gov-
ernment ill coming back to the House with these amendments, 1 do so not 
hE-cause I wish to weary the House but.because I could not be silent of this 
subject Wiithout myself feeling that I was not doing justice t-o the gravity 
-of the occasion and to the sE-rious nature of the action which we are tak-
ing. I should like to associate inyself with what my H0n(\Ur~bJo colleagu6, 
the Leader of the Wouse, said about thessmpathy with which he listened 
to the remarks of the various party leaders on this subject, I can assure 
HnnolirablP. Memhersopposite that if tbeyobjeet·to this form ofprOl'f'dure, 
-thl~h' obiections arc felt with equal, p<ll!iibly with even greu~t'- r,trcn~th, by 
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[Sir George Schuster.J . us QIi,this sid~ of the House. But we feel' that we have been forced into 
t1ri~ position by the· nature of the pr~sent .constituti.on. We teel that we 
have been forced into this ac~tion because no other course would be con-
sistent with the responsibility w'hich we at present hold; and I wouldlre-
mind Honourable Members opposite . . : . . 

lIr. plesidem (Noticing Members audibly oonvers.ing in WH! Chamber); 
Order, omer. 

The Bono\U&ble Sir GeorgeSCbusier: I think,~, seeing that we have 
throughout listened with (',()urt.esy t.o everything that has tRtlcn from the· 
other side that we are entitled to a certain amount of fJ.t5ention from the' 
opposite Benches. I am grateful to you, Sir, for having ,-,alled attention 
. to{) the point. 

Reverting to the point which I was making, I would say this. We 
are not out to make debating points now, and I believe that jt has been 
recognised by all those who have taken part in these debates that we have 
substantial justice in our case and als0-1 am referring now to certain defi-
nite speeches mad~ on the other SIde-that the speaking, and perhaps, more 
than the speaking, the voting has taken place in something of an atmos-
phere of unreality. Honourable Members opposite have oUen, or at any 
rate some of them have, I helieve, recorded their votes rather in Buppon 
of a principle than in opposition to the particular measures (·n which they 
voted, and I hope that I am not incorrect in feeling that they have on some 
occasions been iinpressed by the arguments which we:mrselves advanced 
in favour of certain proposals, and that the fact. they did not vote accord-
ingly is not in itself a condemnation of the course which we recommend. 

Sir, the speakers on the Opp')sition Benches have put some l'mphasis 
on the fact that this House has passed almost the whole of our proposals. 
We feel grateful for that support which ha<; enabled uEi to secure a majo-
rity of the House for the outstanding part of our proposals. But I would' 
remind my Honourable friends who sit directly opposite to us that we 
have not had very much support from them in this matter, and that if our' 
proposals have got through with the loss of only 4 crores, it has not been 
on theIr votes that we. have relied for getting the ~ulk of what we have-
received votes for in the House. I would refer to one ,,~her point,aJ)..(i 
that is, that the parti.eular measures, which have been rejected, amounting 
88. tl1ey do to measures which would produce the substantial Eium of 4 
crores, were measures which it would have been partbularly difficult for 
us to abandon, because they w(;re those which went outside the ordina.ry 
fieldaJ;ld which tapped new sources and which gave \18 some hope of 
broadening the basis on which we were relying. That made it particularly 
difficult for us to consider any modification under those hell.ds. 

Apart from ·that, I must come .back to our general position wbich was: 
this, that the only way, in which we could perform that task, which we con'.:. 
sidered to be necessary in the interest of India. W88 to provide a balanee 
for the next 18 months, and that if we had accepted these amendments, 
we should have had t.o stand before the world as having fRil~d to give 
effect to that purpose. We do not believe that we should. hR'Ve been jus--
tified in accepling t·hat failure. 'rhat, Sir, is the ground {on which we 
stand. 

I think if I may give expression to the feelings which I and my c0l-
leagues entert.ain, that aspect of the matte-r which· gives us most concem 
ia that.. ha.ving come·to this conclUlDpn,w8 should appear t~ be . ignoriD.~ 
*he whole effect of the past 15 or 16 days' diBCussio~.· I wish· iolls8ure-
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irooOurable' M'~mbedj that' that is- riot thE! cas~, thst tibtr dfa~Aa\bn' ~ich 
~i have had has not be'en frUitlesS. I shoUld like to: remind 1!I:~alJle. 
:Members of a siniilar situation wlllcfr' stoffe in conrieCtiol'i 'With ~" 1_ 
Fii1~nce Bi1l~ an~,?~ 'tAat ocb'amon, I~ , spe~kiiig'?n bebaU of, Governmemr, 
sarll that we understood' thB't' the mam' POlnt' wtrieh bad he'e:ft made- hy,the 
<?,ePosltion, the mam p'rineiI,>'li:l for ~Jch they'. Btood;, ,W98' tihM: ~e' call>-
p,algD, of~trepchment. must~ be put'Bu.ed; I ~ like to put It; to Hem .. 
owab1e Mem~ers th!i.~ In tlieir' actiori l.il the ~8cuB9itJn oftlie 18Bti Finanee 
Hill ~hey dld ~chieve n vrtry ~ubstlrdtl!rl purpose. If ,we hM 
riot had that di~CU8Si6n:, iflVe had' ndt had that, eX}>1euion ~ 
public opinion, I doubt vetv' much wlt~h£j1' we should have' Ielt, 
we . had that support necessllIj to carry out' the ltle&sUr881 or retrench:. 
ment which we (lie now introdufiing. I 88' Finance Metnbar At any rat~ 
~ari eXP.ress. mr, ~H:_titu~e to' 1I~~oui'able. M'~mbers opposite far the 8Q~ 
port which f receIV:ed fr6m' therlt' In carrying out' what was'll verJ nece. 
!larj. t8$k. . 1. think the sSm!!' 'tl1irig }iolds. good t;o.;day, and' that even, ii we tind; fotthe r'easbus '*hieli I hn"e explain'e<i, that we ce.'nnot give eXact 
effect' to the course Which p.ta'rids with the support of the vcte of tHe 
lYotlse, if ~e cannot gi~e exact' effect tb that conrse, we will endeavour to' 
~j:Ve the fullest: possible effect to the spirit which we undemtaud to lie 
behind what has fallen from HonoUrable Members opposite'. We believe 
that iii their attit;~de, father than expressing opposition to particular prOl 
posals, they have mtended to emphaSIse to the 60vernment the need for 
further pursuit of the policy of retrenchment, and I should like to repeat 
cnce !Dore on this occasion the. assurance which I have already given that • 
the Oover~ent fully respectth.af opinion, 3:nd ~ha~ all. tbat has been ,s~id' 
on that subJect or Ilny other sub]ect connected WIth It WIll not go unheeded. 

Stt, I do not propoSe to say Mly more on the subject. No doub't Hon-
ourable Members oppoSite would lilm some more substantial eclm,owiedg-
ment, but I assure them that the acknowledgment which 1 have given 
Ithem is a very real one. 

Orl the merits of this particular amendment regarding the question of 
machinery, it is unnecessary to go over again the ground which 

3 P,M. has been traversed, but I would like to inform the House that 
i~ tbis case and in the caM of some other duties which were in questioni, 
the fact that they were itt question has elicited from t.he public or rather 
Hom; the persons engaged in those particular trades some e-xpref'sioo of 
opinion, and I have been approached now in these lust few daye by rei-
presentatives of machinery works in india who have represented that they 
lire doing an importan~ business,--one partieular concern has sent up 8iI:' 
account of its ~aftairs, it is employing about 2,000 men in Bengal',"'"'-
tha~ t~ere is an imptJ.rtant machinery industry which will he very severely 
pr~JudICed by the mcreased duties on raw materials nnd (It.her ariiules' 
which are being imposed in this }<'inl),nce EiH, nud whose difficulties' in 
carrying ~~ will b~. very grea~ unless they get some sort of protectioo from 
~un~erval ... l.m ... g dutle. ~,on t~ell' o.wn pr.odllcts. I do not. wish to give the. ' 
1t;?'!l~~ 1igur~s oJ? t.~e, s~bJect, ,because such figures as I have got ctlme 
o~ mt~r~sted flllrtres,. I\n~ 1h'ave no't had time to verify thpm, but, Sir',. 

~,.tJimk It)Swol'tl1 whIle 'to. menf.ion the point becfluse it was not made, 
I~ the. earlie;r ~sc.u'~~i()ns tft'at there ,is' n vet~'im:portant machinery ir.ddstry 
f~ ~n~,rd. ~~i'c:ft ,employs J1 very, ,J~~e numbe.r of men and that, tho:Jrefot'e'" 
~::POffftl.g,t~llS ,duty~li.el'e ,:W0ll1d he. n~hl~ved some benefit to Indian 
~ §try', It, 19 ,. ~ot., riiefely a casle of nnposlng oo~e~s on those indut-. 
• ' B that tr8~ IrI!1.tlhitiery, but, th'ere it Ii. .-tety iilrpor1ialilt iudU:Atty engs~ 
In thb manufacture of machinery. Sir, I move.' . " " , 



JIr. B. DII. (Orissa Division: Non-Muhammadan): Sir, I think the 
Honourable the Finance Member, when he moved the recommended Bi1l. 
expected that his proposal would meet with the same fate that it mp,t with 
last !March. Sir, for us, there is nd other way but to consistently opposei\ 
and vote it down. It does llc>t matte!.' if under thE' constitution 'the Gov-
~or General has the power to certify. . Let it be ~rtifled, hut the llon-
officials by a majority have signified their intention, namely, they want 
to cut down the - taxation by four crores. If we analyse the four crores 
of taxation, one crore would not come to the exchequer in the curront 
tyear and if the Honourable the Finance Member thinks that there is 
~~ common .sense left in the Opposition, he could come hack.next 
March if he finds himself in a difficulty and we right be able to cODl'ider 
and revise our opinion. Not only will we give him then the four llrores of 
rupee!; that we have taken off at present, but there are &orne of liS here 
'Who think that the present taxation proposals will not be -sufficient to 
meet the encumbrances of the Government of India. 'l'he Governmen'li hf 
India will need more, and an emergency may arise as a result of whicli 
the Government of India will have to come forward with fresh proposals 
fQol' taxation in March next. There is the possibility of such an emer-
-gency. If the Honourable 'the Finance Member can be nn oracle and say 
.t.hat there will be no such occasion, I can only say, good luck to him. 
His prophecy of last March did not come true, and he had to summon .. 
-special session of this House. 

The Honourable Member said that a certain Bengali machinery mer. 
chant has wanted protection. I am interested in machinery manufac-
~ure, but I am more interested in the industrial development of India. 
I would ask the Honourable the Finance Member to apply ~.hEl> test which 
ilis colleague the Leader ()f the. House applied as the Commerce Member, 
~whether machinery manufactured at present in India comes up even to 
t per cent. of the requirement!; of machinpry in India. If that be n()1; 
the case, then there is no necessity of trying to give protection to mach-
mery when industries will suffer. The Honourable the Finance ·Member 
ttaid that his taxation proposals will give protection, which will btl an in-
centive to Indian industries. The Indian industries want to profit, but if 
there is heavy taxation on machinery, then there is no chllnue for the in-
.'dustries to supplement new machinery or for Q new industry to start. 
On that consideration alone there shc>uld have been no taxation on mach-
~ery, but the Honoura.ble the Finance Member thought it advisable, and 
~lS cdJea.gues thought it wise that they must ndvise Hi~ Excellency the 
;Governor General to recommend the ]'innnce Bill in it,; orilJinal form to 
'this Rouse. Sir, in spite of this recommendation from a ve;v high quar-
ttl:, I think that it has been done in haste, and so I OppOS3 it. 

Xr. B. R. Gunjal (Bombay Central Division: Non-Muharmnridan 
Rural): (Made a speech in Hindustani, a translation of which is printed a8 
an a.ppendix to these proceedings.) 

Kr. O. S. Ranga lyer: Sir, I should not have risen to make the speech 
that I am making now but for several reasons, the most direct of whir.h 
18 the Finance Member's statement that the "Opposition sitting directly 
against us" contributed so very little in this debate by way of cD-Opera-
tion. I hope I am representing the Finance Member correctly. He is an 
DId .Member of this House, even as I am 1m old Member of this House, 
and on one historic occasion,. both of us happened to co-operate against 

. what I may describe ·as parliament&ry-I was. almost going to saJ 
," 'P&l'neHian......:.obatruction. . . 
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We have certainly opposeil the Government. The duty of the Opposi-
tion is fie oppose the Government, and nobody knows this better than the 

. .Finance Member himself, who has been not only a close student, but an 
active student of, an active partaker I should say, in British politics. 
Sir, I do not believe in being on the Opposition Benches and not opposing. 
I do not believe in flight but fight. Perhaps the Finance !Member thought 
that if the direct Opposition had its own way, we would not have cut 
down only four crores. Sir, it is a question of how much the House has 
voted, and the House has voted against four crores out of 26crores .. When 
we had effected such a moderate cut.-the Honourable the Finance Mem-
ber knows as much as anyone on this side of the House, though there· do 
not seem to be many people on this side of the House, (Laughter.}-the 
Honourable the Finance Member is surely aware that if we had not 
opposed, even those four crores would not have been voted against. 

The Honourable the Finance Member has used that interesting phrase 
.that he proposes to pursue "a campaign of retrenchment" and he said that 
he has already pursued a campaign of retrenchment. I wish he had pur-
sued that campaign of retrenchment a little further, at any rate to the 
extent to which the Assembly refused him money. It is only four crores 
{Jut of 26. What will people Qut in the country say? I wish there had 
been some imagination on the side of the Government. I wish that the 
Honourable the Finance Member had exercised some little imagination, 
for what will the country say? If what Mahatma Gandhi has stated 
in his letter to Lord Irwin is true, thaI; the Round Table Conference is 
crumbling, he and his associates will come to this country to wreck every 
constitutional movement, and once again proclaim the policy of wa.lk out, 
obstruction within and destruction outside, and no one has contributed, 
Sir, more to.that policy of obstruction within and destruction outside than 
the Honourable the Finance Member by advising His Excellency tlte 
Viceroy to bring this Bill back in the form in which it has been brought 
back. I am afraid I am talking with a certain amount of feeling, 
but'it is my duty, representing as I do the feeling in the country, to speak 
l1S I feel. I know the Honournble the Finance Member is faced with great 
difficulties, but surely the Government can borrow four crores, if borrowing 
was absolutely necessary, but if it was not sound finance to get the four 
crores by retrenchment, in BOme way Or other. They have appointed 
Retrenchment Committees and no one repudiated my pessimism more en-
thusiasticallv than the Finance Member himself when he said the other 
day that the Retrenchment Committee's Reports will be of "considerable 
use" to the Government. Tha.t is not rhy phrase. It is his phrase and· 
h~ sa.id, "I entirely repudiate the Honournble Member". Yes, he repu-
dIated me and I stand repudiated, but why has he repudiated the Retrench-
ment Committee itself when he said that the recommendations of the 
Retrenchment Committee will be of considerable· use and not put them 
to use on this occasion? That is a thing which I cannot understand. I 
. :wish the Government had found these four crores by retrenchment. 

I do not want to prolong this debate. I am as anxious as others to 
conclude the deliberations toQ.ay, being a party to the agreement between 
you, ~ir, and certain :Members of the 'House ·tha.t we should not prolong 
the dIscussion bey«id a certain stage. That is the only reason why I 
.~av.e not taken partsQ much as some Honourable gentlemen on this side 
I ~lDg the discussions .. m thissesliliqn; and that is also the reason Why 

o not want to speak further. La.stly, Sir, I wish' th8t the verdiof/. of 
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·':IKt. 6. s-. Ddga']jer:l' . . 
t~ A'sstlllIbry on·thi~ pa'rticular matter ~8tr been: Bccepred' by the ~ftlD
ttlem' for-tha.t'wouffi ha"eb'eennI'l' eifecilve' reply to those who say, "m'6y-
cbtt' the Legisla.ture ".... . '", 

" ]ti'; Ptasti!dt : The question is: 
.; 

''Tt\at in Part r ot Schedule I; the foDowinJl: items be ins~ as Items Nw. 
ac· altfl 11, lItI.JDely': 

''5., In ~aIrt I, tIM heMimg 'Milehinery', and nM\s' Nos; l&A',leB, 1'IJC and 
.• D shall be omitted-,' IHId, 

'11. After Item No, 59, the following heading. and itema shall be inserted; 
1iIYnely': 

, MACHIN1i:RY., .Ii. :MA'CHtNEBY, namely, such of the following articles as are not otherwise specl-
fied·:-

(1) prime-movers, boilers, looomotive eogiDes and tenders for the 1I8IDiI. 
portable engines (including power-driven road rollers, fire engines 
andt1'actol'S); and other machines in which the prime-mover is not 
sep8l'Bbie from the opemtive parts ; 

(2) machines and sets, of machines tc> be worked by electric, steam, water, 
fire or other power, not liIeing manual or animal labour, or wbioh 
before being brought into UBe require to be fixed with reference to 
oiber moving'pBrts; 

(3) apparatus ad applfaneea, DOt to be opented. by manual or aoimal 
labour, wmch &18. designed for use in an indUlitrial s:vatem as pans 
indispensable for its operation and have been given for that purpose 
some special'shspe or quality which would not be essential for their 
1JIII6 fm 'any other P1R'pOMJ ; 

(4)" cont,..} ge&l', seli-aoting or otberwiee. and t!'8llllIDiBBion'gear dnignedfbr 
use with any machinery above speeified, including belting, of, all 
materials other than cotton, hair and canvas ply and drivingcbains. 
but excluding driving ropes not made of cotton; . 

(5)' baTe harc:klrswD electrolytiIJ copperwires anti" eables and. ather electrical 
wi_ IIlld cables, iumlMed or not and poles, trougbs, conduits: and 
insulators desigu.ed as parts of a transmiasionsystem,and the fittin&ll 
thereof, 

Nf1I6.-The t~!rm ' indu8trial system,' usoedIin sub-clause (3) means an instal1&tioa 
designed to be employed dizectly, in fJle perfonnance of any proceae. ~ 88_ 
of processes necessary for the manufacture, production or extraction. of anr 
commodity. 

fie fOllowing TErrmB MACHIIIIEIIY AND APP>UtATUtI ~wbatever power 'Opei'Med. 
. namely, Qealds, healdcards awl heald knitting needJea;, weds and shuttles; 

warp and weft pNparation machinery and looms;, oobbins and piro&. 
dobbies; .Tacquardmachines; J'acquard hamess linen cards ; Jacquard 
~; punebing plates for J aequard cardB; wsrping mills; multi pIes box 
sIe}'B ;, aolid bordM me,.. tape lIleys ; lrWi_l sle<yB-; tape 1omM; wcol 
carding. machines;; wool spiDmng macbineB; h08iery machiuery.. cw ~ 
shearing machines; coir fibre willowing IIl80hines; hewd knitting machines ; 
dbbl>y cards; lattices and lags for dobbies; wooden winders, silk looms I 
silk throwing and J:eeling maChines; cotton yam reeling machines; llizing 
:macllirtee ; doubling machines; silk twisting machines; cOJ!e winding 

'.lII8ehines; piano e&IId'. cn:itting machines, hsmeell bm1dirig ftamM';" card 
lBdiq frame8; d~ • &Dd deating hooID: sewing ~hread baIls tnakiD« 
machines; cumbli fini.abillg machinery; hank boileJ:s; cotton ca.rdWg uc1 
spinning ,machines; mail eyes, lingoes, comber ooards aml·oom.i:erboanJ 
fra.ml!e; take-up motions, temples and pickel'S; picking bands; piekiDg 
8tick8; :fII!Inting tMChi_; roller clGCh'Hllea_r ~ ;,1IizIBtr ~t 
aDd l'GIUet-alDba. 
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PlUNTIINil,.um.~ .x.~.......q. pRI8t8.(Id~tbi.dfates. 
composing sticks, chases, imposing tables, lithographic stones, stereo.blocks, 
.lIIfOfIdtbl~"""' __ WOeks,leleebKype ~; Ja- bloolut IIIIdhighly 
polished copper or zinc sheets .peIIIiaay ~~ior~ .proceIIiI bJaaIIa, 
roller moulds, roller frames and stocks, roller composit.ion, lithographio 
'ft8II\IOu.-stMkli~re~ 40*'.--. ~ -'"_, gold block. 
ing presses, galley presses, proof presses, arming presses, copper plate pwting 
presses, rolling presses, ruling t!MI!Ioi ...... ruling ipen·1MIkiDg .1MIIItri_,tlead 
cutters, rule cutters, slug cutters, type C8Bting machines, type settiIJg. and 
C8Bting machines, paper in rolls with side perforations.~be'UIIed..eterMther 
perforation for type'C8Bting. rule bending machines, rule mitreing."Dl&Qhinee. 
broOlling ~" siereotypmg4lpp8l'Btus, JI8IIOr fi)ldiag ........ , .pging 
machines and clarified liqui4 glue but excluding ink and paper . 

. ~OUWII.',P.wll<l O:rtJIA.OBDJBRY~_ :de6nedm,N08.;fi9A.-.5gs~ly. 
such parts only as are esEeQtiel,jorrthe ~ of tbe Dl8QbiDe OJ.'.~_ 
and have been given for that purpose some special shape or qualifoy ..... 
would not be essential for their use for any other purpose : 

Pro.med'that ...m.oes, ... hioh do coot,.uisfythis'1lOllditicm B1IaIl • .Jao be deemed 
·to ,be emnpount; parta.of ... maclrain&,tG whieh they,belongif ~ are essential 
.to-il;s ~rMi.n.and &l'e i1Jl;pON.ed·with,it in suoh-~titieB 88:may appear to 
.tiIe Celleetor of·C~$o lJe..!reaaoRaWe ' ... 

The Assembly divided: 

. Ahmad Nawaz Kha~ .MajorNawab. 
Allah' Baltsh' Khan . ''flwana, Khan 

Bahadur Malik. 
Ayangar, Mr. V. K. A. Aravamudha. 
ARruddin Ahmad Bilgrami, Qui. 
Bajpai, Mr. R. S.· 
Banerji, Mr. Rajnarayan. 
Bhol'e, The Honourable' Sir ,Joseph. 
Cosgrave, Mr. W. A. . 
Crerar, The Honourable Sir James. 

"D&fal, Dr. R. D. 
DeSouza, Dr. F. X. 
Das~s, ,Mr. H. C. 
Dyer, Mr. J. F. 
Elliott, Mr. C. B. 
Box, 'Kr 'H.·B. 
French,IMr. J. C. 
Graham, Sir Lancelot. 
Heathcote, Mr. L. V. 

~.Hira Sillgh Brar, &Pdac Bahadur 
Captain. 

Howell, Mr. E. B. _ \. 
Jawahar Singh, BaJ.'dar Bahadur 

··&t-dar. 
'trnight; Mr.' H.F. 
LrJ Chand, Hony. Captain Rao 

Babadur Chaudhri. 
\ 

NOES 8 . 

.. ;;t'ij..~<M.r .. 1ll .. N. 
l1li, m.r. A. 

D88, Mr. B. :< 
Dumasia, Mr. N. M.. 

The motion was adopted, 

La.ll, Mr. S. 
'Montgomery, Mr. H. 
Moore, Mr. Arthur. 
Morgan, Mr. G. 
Mukherjee, Rai Baba.dllr S. C. 
Noyce, Sir Frank. 
Parsons, Mr. A. A. L. 
.Rafillddin Ahmad, Khan .. Bahadur 

Maul vi. 
Rainy, The Honourable Sir George. 
Rajah, Rae BDhadurM. C. 
Rama Rao, Rai BahadurU. 
Row, Mr. K. Sanjtva. 
.Roy, Mr. S. N. 
Sahi, Mr. Ram Prashad Narayan. 
Sarns, Sir. Hubert. 

. Sarma, Mr. R. S. 
Schuater, The, HOIlOlU'ahIe Sir George. 
Scott, Mr. J. Ramsay. 
Studd, Mr. E. 
Sykes, Mr. E. F. 
Tait, .. Mr. ,J-'lbn. 
Todd, Mr. A. H. A. 
Yaknb, Sir Muhammad. 

'You.ug, Mr. G •. M. 
ZulfiqarAlr Khan,Sir. 



a of 1922. 

D of 1922. 

_0', LBGJBLA~J. •• man.y:. :'." ,,' , [bs: Nov. 1981~ 

'lbe Honourable Sir Georg.~uter: Sir, I beg·to move:', 

"That in the second proViso to c1a1lBe 4, after ltub.claw!e(6) the following lub-
cla1lBe be inserted as sub-claul8, (e), naDIely:, , , '" 

'(e) machinery, comprised in Items NOl. 59A, 59B, 590 :md,691>'/' 

The amendments are consequential. 
The motion was adopted. 

: ' 'fte ll-onourable Sir George Schuster: Sir, I beg to move: 
"That the followi~g be insert~d as clause 6~ namely: 
'6. In aection5 of the Indian Finance Act,1931, the following proviab allaU 

bereaae of certaIfI Inland be added. namely: 
JIOItqe ratee. 

'Provided that. from a, date to ~ appoin~d in this behalf by the Governor 
General in COUDCll, by notification lD the Gazette of India each ute-
specified ~n the said Schedule in respect of letters and singie postcards 
shall be mcreased by one quarter of an anna and the rate specified in-
respect of reply postcards shall be increased by half an anna'." 

The motion was adopted. 

fte Honourable Sir George Schuster! Sir, I beg to movo: 
"That the following be inserted as claUSe 7, namely:, 
'7. (1) In part I of Schedule IV to the Indian Finance Act, 1931, for the item-

LoweI'lDK of llmlte of total 
Income liable to Income-tax. 

, When the total income iii less than Re. 2,000 Ni.l. ' 
the following shall be substituted. namely: 

, When the total inoome is Re. 1,0:)0 or upwarde but is less Four pies in the-
tha&l Rs. 2,000. rupee.': 

Provided that for the ;Y'l&r beginning on the 1st day of April, 1931, the rate-
chargeable on any such total income shall be two pies in the rupee only. 

(f) For the purpose of assessing and collecting the tax imposed by the proviso 
to Bub-section (1),-

(a) the Indian Incom&-tax Act, 1922. shall be deemed to be subject to the-
adaptations Bet out in Part I of Schedule II to this Act, and 

(h) the ,Central Board of Revenue may make rules: 

(i) making such further adaptations in the Indian Income-tax Act, 1922~ 
as may seem to it to be necessary to secure that the tax 'shall b.-
equitably levied, and 

(ii) regulating the procedure of income-tax authorities iii securing the-
assessment and collection of the tax and thegrf,nting of refunds 
arising tberefrom·." 

The motion was adopted. 

Part I of Schedule II was added to the Bill. 

fte Honourable Sir Cleorge Schuster: Sir, I beg to move: 
"That' in cl"u~ 9 the words· 'on au incomes over rupeee.teh thou~d' be ()~t;ted.·~ 

The motion was!Iodopted. 
fte HODo~~ble ~ir George Schuster: Sir, I beg to move that the Bill. 

88 recommended, be passed. ' .. 
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:rhe ~8Sem~ly divided: 
Ahmad Nawaz Khan, MajN 
Allah Baksh Khan Tiwanll, 

Bahadur M8Iik. 

AYES 
Nawab. I 

Khan . 

Ayangar, Mr. V. K.;,.~. A~avam~dha. 
Azizuddin Ahmad uugranu, QaZI. 
Bajpai, Mr. R. S. 
Banerji, Mr. Ra.,inarayan. 
Bhore, The Honourab!e Sir Joseph. 
Cosgrave, Mr. W. A. 
Crerar, The Honourable Sir Jamee. 
Dalal, Dr. R. D. 
UeSouza, Dr. F. X. 
Desanges, Mr. H. C. 

. Dyer, Mr. J. F. 
Elliottt Mr. C. B. 
Fox, 1ofr. H. B. 
French. Mr. J. C. 
Graham, Sir Lancelot. 
Heathcote, Mr. L. V. 
Hira Singh Brar, Sardar BahadUl' 

Captain. 
Howell, Mr. E. B. 
Jawaha.r Singh, Sardar BahadUl' 

Sardar. 
Knight. Mr. H. F. 
Lal Chand, Honv. Captain Bao 

Bahadur Chaudhri. 

Abdoola Haroon, Seth Haji. 
Abdur Rahim, Sir. 
Anklesaria, Mr. N. N. 
Azhar Ali, Mr. Muhammad. 
Badi·uz·Zaman, Maulvi. 
BaglaJ Lalli. Ram,eshwar Praaad. 
Chandi Mal Gala, Bhagat. 
Chetty, Mr. R. K. Shanmukham. 
Chinoy, Mr. Rahimtoola K. 
Das, Mr. A. 
Das, Mr. B. 
Dumasi.l. Mr. N. M. 
Dutt, Mr. Amar Nath. 
Fazal Haq Piracha, Shaikh. 
Gour, Sir Hari Singh. 
Gunjal, Mr. N. R. 
Harbans Singh Brar, Sirdar. 
Hari Raj Swamp. La1&. 

NOES 

;Ibrahim Ali Khan, Lt. Nawab 
Muhammad. 

Ismail Ali Khan, Kunwar Hajee. 
lara, Chaudhri. 
Jog, Mr. S. G. 
Kr'shnamachaTiar, Raja Bahadur G. 
Lahiri Chaudhury, Mr. D. K. 
L.lchand Navalrai, \Mr. 
Liladhar Chaudhury. Seth. 
Maswood Ahmad, Mr. M. 
Misrs, Mr. B. N. 
Mitra, Mr. S. C. 
Mody, Mr. H. P. 
Mua7.znm Sahib Bahadur . Mr. 

Muhammad ' 
MU.iumdar, Sardar G. N. J' .. 

48. 

63. 

~l, Mr. S. 
Montgomery, Mr. H. 
Moore, Mr. Arthur. 
Morgan, Mr. G. 
Mukherjee, Rai Bahadur S. C. 
Noyce, Sir Frank. 
Parsons, Mr. A. A. J •. 
Rafiuddin Ahmad, Khan Bahadnr-

Maulvi. 
Rainy, The Honourable Sir GeOrge. 
Rajah, Rao Bahadur M. C. 
Rama Hao, Rai Bahadur U. 
Row, Mr. K. Sanjiv&. 
Roy, Mr. S. N . 
Sahi, Mr. Ram Praahad Narayan. 
Sams, Sir Hubert. 
Sarma, Mr. R. S. 
Schuster, The Honourable Sir George.. 
Scott, lIr. J. Ramsay. 
Studd, Mr. E. 
Sykes, Mr. E. F. 
Tait, Mr. John. 
Todd, Mr. A. H. A. 
Yakub, Sir Muhammad. 
Young,. Mr. G. M. 
Zulfiqar Ali Khan, Sir. 

Murtuza Saheb Bahadur, Maulvi 
Sayyid. 

Pandit, Rao Bahadur S. B. 
Parma Nand, Bhai. 
Pa/iil, Rao Bahadur B. L. 
Puri, Mr. B. R. 
Puri, ~. Goswami M. R. 
Ra~hublr Singh, Kunwar. 
RaJ.ah, Raja Sir Vasudev&. 
RaJ an Bakhsh Shah, Khan Bahadur 

Makhdum Syed. 
Ranga Iyer, Mr. (' S. 
Rastogi, Mr. Badri Lal. 
Reddi, Mr. P. G 
Red~i, Mr. T. N: Ramair~ 
Sadlq Haasn, Shaikh. 
Sant Singh, Sardar. 
Sarda. Rai Sahib Harbilas 
Sen, :arr S. c. . 
Sen, Pandit Satyendra Nath 
S~ah Naw8Z, Millon Muham~ad. 
S~ngh, Kumar Gupteshwar Prasad: 
SIngh, Mr. Gaya Prasad • 
Sitaramaraju, Mr. B. . 
Sohan Singh, Sirdar. 
Sukhraj &ai, Rai Bahadur 
Talib Mehdi Khan Na";ab Maj<t Malik. . , 
Thamplln, Mr. K. P. 
Uppi Saheb Bahadur Mr 
W~jihuddin. Khan :Bahad~r Haji. 
Wdayatullah, Khan Bahadur H If 
Yamin Khan Mr. Muhammad' . 
Ziauddin Ah~ad, Dr. . 

The motion was negatived. 
The Assembly.then adjourned line die. 
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